
Motion re: RepoTt of fEBRUARY 12, 1980 Resolution re: CompulBOTIi 
PA'II CommUaicm .IIi1itAt'I/ tnzlnlng in 

. J:dUCAtUmal lnatitutions 

[Sbri Rajendra SlnPl 
. tII!rVice conditions for the railwaymen 
'''OJIIIIlI!ll8urato with the risk, responll-
':>Ility and hazards connected with the 
duties of rallwaymen which are pecu-
'liar to the railway service and 
1UlCODUDon to other Government 
oervices. With these words, I would 
again counsel the Government ..... . 

~  atW .... .nft ~  

, i. wfIInw.,,): "fir<;ruT1II'I't, 

~~~I 

Rbri RlQudra S ..... h: One issue 
which has been raised by the hon. 
"embers is that since the State Gov-
'!1"Dmcllts are not going to relate the 
,.larIes and the emoluments of their 
employees to the salaries and emolu-
ments of the Central Government 
employees, it is not in the interests of 
the £c')nomy of the country to allow 
the Central Government employees to 
get what others would not get Itnd 
make them a privileged class. U  [ 
~  vigilt, the hon. Minister 
who is sitting here, while inaugurat-
ing a conference of some departmental 
"nlon Clf the employees, rebuked the 
Cl'!Dtral Government employees that 
they should not insist on getting a 
betLer treatment, a privileged treat-
ment, :from the Government since the 
peasantry of this country, the common 
people of the country, are not having 
aU that they want and for yearl 
tocather they woUld not have them. 
Therefore, he went on to say that they 
must keep out from demanding such 
things from the Government. I agree 
that the economy of the country is 
not such as can permit UI to indulge 
In luzuriel. But if it is applicable to 
the under-dogl, in the worcls of my 
hon. friend the professor over there, 
thOSe who are the top-d,,1Il' should 
a 110 h<> prepared to make similar 
sacrifices in the name of the country 
and in the nam" of social j'Htiee. It 
is equally justifiable to demand from 
them that they should mak" surt-
sacrl1lce. ~  

1Ir. ChalrmaD: It i. 2.30 noW' . 

14.11 hn. 

COMMITl'EE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 

FIrrY-1'D'TJl RRoIrr 

Shri ladhav (Malegaon): I beg to 
~  

. "That this House agrees with 
the Fifty-fifth Report of the Com-
mittee on Private Membert!' BUla 
and Re!olutlons presented to the 
House ot' the 10th February, 1980." 

Shri Bni RIQ Slqh (Firozabad), 
have tabled the following amead-

mer ... t. 

"Subje"t to the condition that 
t.he tim" allotted tor the discus-
sion of the resolution relarding 
quitting the Commonwealth "". 
increased by one hour ," 

Shri D. C. Sharma CGurdaspur): 
second that amendment. 

Mr. Chalrman: I believe that .crant-
!I'll one nou,· more is in the discretion 
of the Chairman who may be ther. 
at that time. So. I think this may 
be held o" .. r t.ill that tim ... 

Shri Bra.! Raj Smith: All ril/ht. Sir. 

Mr. Chalnaaa: The auestion is: 

"That ·this HoUSe agrees witb 
the Fifty-fttth Report ot the COM-
mittep on Private MembnTS' Bills 
and Resolutions presented to the 
House on thl! lOth Februa..,.. 
1180," 

The motion 10118 adopted. 

14..3% hrs. 

RESOLUTION RE: COMPULSORY 
MILITARY TRAINING IN F:OU-
CATJONAL INSTITlITIONS-
contd. 

Mr. Chairman: Th .. House will now-
resume further discussion of the 
followin, Resolution moved by Shri 




